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LoORDER (B ~irculation)

Hon lxle SmE. Lakshmi SwWwaminathan. Member (3.,
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We have carefully considered the Rewvisn Application
filed by the applicant in n_s 1788/9% praying for review of
rhe Tribunal s oral order dated 28.10.1999.

"2 The applicant has himself quoted the provisions of

Order 47 Rule 1 CPC iri Paragraph 9 of the RA. According  to

facts submitted kwy him in Paragraphs
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him, on the hasis of t
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© Trikunal’s  order i ous” and rneeds to ke corrected and
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terial which ought to have been
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cdnﬁidered by the Tribunal has escaped its consideration and
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could  not” ocome on record before it duez to sudden, premature
: 1

and’ hasty disposal of the O.A. We are unable to agree with
the ocontentions submitted by the applicant in the Rewiew

ppplication that any of the grounds as provided under Order 47

Rule 1 CPC exists in this Review Application. The content:ion
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af  the épplicaht that the impugﬁed order dated: 28.10.1999
appearslerroneoué and neads to be marrected is not a grouna to

Allow  the Rewview' Application.  In A.T. Sharma Vs. A_P.
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@?arma & Ors. (AIR 1979 2C 1047), the Supreme Court has held
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"The power of-review may be exercised on the discovery
a - of  new and important matter of evidence, after the
s exercise of due diligence was not within the knowledge

of the  person seeking the review or could not  be

procuced toy him at the time when the order was made
o it may be exercised where some mistake or error
apparent  on the face af the record is found; it may
alzn be exercised on any analogous ground. But. it
may  not _be exercised on the amund rhat the  decision
was  erronecus. on mecits.....Ihat wold be the provinge

o mf A court of apheal A Rowar of review is not. to be

' . as follows:
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o " ennvused  with o appellate | power which may.  enable  an
£ 7 Appellate.  Court R0 carrect all manner. . of  errors
WG Y, committed. by the Subordinate Court” . ‘

(Emphasis added)

The impugned order is an oral order given after hearing the
parties and taking note of the relevant facts. In the
circunstances, Review Application is rejected.
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(amt. Lakshmi Swaminathan) (. R. Hd

Member(J) _ Vice Chairmarn (A)
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